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CENTRAL A]>liNISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW EELHI

OA 2109/98

New Delhi this the ,22n<3 day of February, 2000

Hon'ble Smt.Lakshmi Swarniriathan, Member (J)

l.puran Chand
peon No,4l09
Safdarjiihg Hospital,
Ring Road, New ;^lhi^4^

2,Smt.Sugni Devi,^;.,.V"-'^, v:-. ...
135, Raj^.Nagar,
New' Delhi, ...... '■ <"

(By Adyqcatb Shri;

. AppliQ.ant

■ '-^af ;■ Versus

■ip-x-

1..
.; ■ the^ijpi&reqtoar^o^ ' • «

Directorate ■qf JEst.ates,
New'Delhi. '

■■ • ...s

2, T:he Medical-Superintendent
Safdarjung Hospital, New Delhi-.29

(By .^^^ch't^..Jlxs,i>.K,Gu^ta>iea;.rned
counsei'i^^h.J^oug^ p roxy. •.Gohnsel-. -Sh.' • >. i

Respondents

:  R D E R .(.ORAL.)-' ^ .

. . . . . .

(Hon*bid'4Smt,Lakshmi Swaifnlnatban, Member (J)

.  The applicant i.s , eggrie ved'by the action of the respon

dents..in not .regblbri-sing Quarter ;Nq;,1 35,.'Raj Nagar which had

beGnvearlier.-allotted to his mdther who had. retired from service

,  ;T 'q on-3T.5..1996. ' .
2. '"On retibement of applicant 2 from .the..'service qf

*  is '' Respondent 2,. i.e. Safdarjung Hospital, they.,haj/e issuea*„^etter

dated 6.-3.97'cancelling the allo.tme.ntPof that OTarter.- to
48^^applicant'-2 ,oh. 30.9.1996. .,Applicant 1 who., is^'son of applicant 2

h.as.. been in service, with R-*2 as peon on regular basis w.e.f.
*■ V * * • •• 'i-"'" " ' •• ' •'

. 27;i.19,89. The respondents have taken a plea that the aforesaid

.quarter which^had been earlier allotted to hiis mother cannot .be

,,regularised in the namebpf applicant 1 because he is entitled
^  'for accommodation from, different Pool, namely> General Pool

Accommodation whereas the mother had been allotted the quarter
r^ '
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from the Safdarjung Hospital Pool, Their contention is

V
that such a change of the quarter is not permissible

and,^ therefore, the applicant is not entitled for re-

gularisation of the quarter. Oner of the grounds taken

ty the applicant is that certain other similarly situated

persons who were also Peons have been given regularisation

of their quarters, details of which are given in para 4,6,

To this, the respondents have replied that the details of

accommodation mentioned by the applicant ]|)ertain to

Safdarjung Hospital Pool and not the General Pool

Accommodation which i^main issue in this case. Nothing

has been placed on record by the applicant to show that

^  the contention of the respondents is erroneous or not

based on relevant Rules, Therefore^ the claim of the

applicant for a direction to the respondents to consider

his case for inter pool exchange of Quarter No. 135, Raj

Nagar for another accommodation in the safdarjung

Hospital Pool does not appear to be tenable,

3, In the facts and circumstances of the case, i

find no merit in this application and the same is accordingly

0
dismissed. No order as to costs.

(Smt.Lakshmi Swaminath^n )
Member (J)


